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:1L51 HRS. 
, PAPERS LAID ON THE TABLE 
AlnroAL RIlPORT or THE BHAlIAT HEAVY 
PLATE AND VESSELS LIMITED AND Gov-

ERNMENT REvIEw THEREON 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A AHMED): I 
beg to lay on the Table-

(I) Review by the Govemment 
>OIl the working of the Bharat Heavy' 
Plate and Vessels Limited, New Delhi 
for {he year 1966-67 under sub-section 
(1) of Section 619A of the Companies 
A ...... 1956. 

(2) A {!Opy of the Annual Report of 
·the Bharat Heavy Plate and Vessels 
Limited, New Delhi for theye",. 

1166-67 along with the Audited Ac-
.counts and the comments of ~he Com-
ptroller and Auditor General there-
on. [Placed i!lo-Library. See No. LT-
'102j68]. 
NOTIflCATION UNDER INDUSTRIAL (DE-

'VELOPMENT AND REGULATION) ACT lTC. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHdI 
IIORD. SHAFI QURESHI): I beg to 
Jay on the Tablc-

0) A copy of Notification No. S.O. 
1116 published in Gazette of India 
~d the 4th Ma~ch, 1968 undrr ~ub­
sertion (2) of sectio:1 18A of the In-

·dustries (Development and Reguln-
ti,on) Act, 1951. [Placed in Library. 
See No. LT-703j68]. 
~) A copy each of the following 

Notifications under su b-section (3) 
-or·sectlon 33 of the Cardamom !\'" 
il96!i:-

(i) G. S. R. 346 published in 
Gazette of India dated the 
~4th February, 196a contaln-
inl( corrigendum to G. S. R. 
1758 dated the 2nd DccEmber. 
1967. 

(ii) Erratum to Notifi,,afion No. 
G.S.R. 346 dated the 24th 
February 1968 published in 
Gazette. of India dated the 
16th March, 1968. 

,p>laced in Librartl. See No. LT-704! 
a). 1. (Ai) LSD--9. 

12.52 HRB. 

OPINION ON LOKPAL BILL 

SHRI P. K. DEO (Kalahandi): 
beg to lay on the Table Paper No. II 
to the Bill to make provision for the 

appointment and functions of an au-
thority named Lokpalfor the invest!-
I!ation of administrative acts 1n cer-
tain cases and for matters .connect-
ed therewith which was circulated 
for the purpose of elicitin, opmlon 
by the direction of the House cn the 

15t December, 196i. 

SHRI RANGA (Srikakulam): r 
am extremely sorry. that the Homp 
Minister, although my hOIl. friend 
Shri P. K. Deo had. already made an 
appeal, had not heeded to it and had 
not taken the trouble to advise the 
President to give his sanction to tne 
financial section of this Bill so that 
it could be taken up by the House 
itsel!. I sincerely hope that the Home 
Ministry would hasten and take time 
by the foreloc!t and with t.he co-ope-
ration of the Law Ministry obtain the 
sanction from the President. The hon. 

Member's object is to promote puDl1c 
interest as much as to safeguard the 
reputation of the Government itselt 
which is supposed to be in favour of 
t.he institution of Lokpal and in rej!arCl 
to which this Government hl:s r,een 
saymg off and on that they are Keen 
on estab'ishing this institution c;f Lok-
pal. 

12,53 HRS. 

BUSINESS OF THE HOUSE 

MR. SPEAKER: I have to inform 
the House that at the sittinlt of me 
Business Advisory Committee held 
yesterday it was decided that dlscus-
sion on statement mad .. bv the Minis-
ter of Railwavs on railwa.., accldent 
near Allahabad might be IIxed. trom 
6.30 P.M. to 2.30 P.M. today and 
accordin.llly this Item ha~ already 
been included in the List of Business 

for today. 


